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Before the National Green Tribunal

Eastern Zone Bench, Kolkata

Section 18(1) read with section 14,15, of National Green Tribunal Act, 2010

Original Application No 20 / 2025/EZ

Baisakhi Bhowmik and anr

VS

Member Secretary WBPCB and others

....... Applicants

..... Respondents

REJOINDER- AFFIDAVID ON BEHALF OF THE APPLICANT

SL.NO

PARTICULARS

ANNEXURE | PAGE

Index

Plot details of Dag 5 Mouja Roychak

Closed canal In Dag 9

PCB Memo 259(1)-19/WPB-A(16)/06

Reminder letters to PCB

Damage of embankment present while inspection

Tara Bricks is operational on 02-05-2025

Ceased JCB in function while inspection

MIS 64-07 order no 84 of 2017
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Revised Prayer

Baisakhi Bhowmik

In person

92 Nafar Chandra Das Road Kolkata - 700034.

Mobile No- 9433455545 Email- baisakhibhowmik03@gmail.com

Place: Kolkata

Date: 2/5/25

0 2 MAY 2025
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Before the National Green Tribunal

Eastern Zone Bench, Kolkata
Section 18(1) read with section 14,15, of National Green Tribunal Act, 2010

Original Application No 20 / 2025/EZ

Baisakhi Bhowmik and anr ... Applicants

VS
Member Secretary WBPCB and others  .....Respondents

| Miss Baisakhi Bhowmik daughter of Tarapada Bhowmik residing at, 92
Nafar Chandra Das Road Kolkata 700034, Age 38 yrs. Phone -

9433455545. Email- baisakhibhowmik03@gmail.com Aadhar No-

756451725460 solemnly affirm and declare as under:

| am the Applicant in the above-mentioned Original Application.

That hard copy of the report was received that was served on 25" April

2025 by Respondent No.3, District Magistrate & Collector, District- South 24

Parganas in the Court itself.

That affidavit served by Respondent No 10 has been received.

. As pwg.rgport the applicant resides on Plot No.1,2,3& 4 of Mouza Roychak.The

GOVT Op\x
(o o )
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applicant also resides in Plot No 5. Which is not mentioned in the report and the no

supporting documenta are attached. The reason best known to Respondent No 3

District Magistrate & Collector, District- South 24 Parganas in the Court itself,

Annexed T

That Respondent No 10 has stated that the brick field has been purchased in the year

2007 from Mr Dhiren Jana under Registered Deed 2011. That the brick field has been

running since 1982 stated in Page-2 of para 2. No supporting document has been
submitted to establish the same.
tNo 8, 9,10 and

That it has been confirmed that the Tara Brick fields is using LR Plo

8/572 and also occupying the collectors land under Katian No 1 Plot no 7 and has

closed a canal in Plot No 9 is operational since 1982. Annex U

 That in the original application it is stated in Page 7 para 12 that Tara bricks has

unlawfully acquired more Govt. Lands situated at Mouja- Dakhin_Siraut-Beria,
| LGN

AN 0F N

J.L.No.30 Dag No. 512 and 530 and Mouja Roychak. No repor,jci"gzl;k’/@n submitt }e‘\\

No report has been submitted by PCB for the air quality of the area due to the flying

ashes and the health hazard caused to the resident of the area
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9. That the applicant applied to the Pollution Control Board on some time on or before
19.06.2008 that Tara Bricks creating pollution in the area on the basis of that
application WBPCB issued a Notice for appearance vide memo no 259(1)-19/WPB-
A(16).06 dated 19.06.2008 copy enclosed as.Annex V

10. That after such appearance your applicant wrote several letters for the order you
passed on 19.06.2008. but in vain reason best known to the WBPCB. Enclosing letter
reminder letters dated 2.0.2009, 17.03.2009, 30.03.2009, 23.04-2012 followed by
11.03.2013as third reminder letter Annex W

11. Excavation of earth from the river banks and breaking of embankment is also not
specified in the report. Supporting pictures as Annexed as X

12. One letter issued to Moon Ghosh, proprietor of Tara Bricks dated 9.04.2025. telling

that you are operating brick field on Govt. vested land on 09.04.2025 by the Assistant

4

\
/GC\I T O/( %tor of B.L & L.R.O is still functional until date 02-05-2025 12noon when then the
\f

/ NO TARY d c&ﬁ'ent is prepared. It is very unfortunate that Tara Bricks is still operating until
| REGD MO |m)|

0A3/2742 d§/02052025d b der of
/ isobeying the order of B.L. and LRO. Annexed picture Y

4 \‘_)U\P‘\gk?/e ceased JCBis still under use and also was under use during inspection supporting

,}
:9

pictures are Annexed 7
14. That affidavit served by Respondent No 10 states to pay a penalty to PCB of
Rs100000/- in the year 2017 against order for OA 42/2014 E7 in page 5 para 4. Yet

PCB chooses to close their eyes and let it operate. The reason and interest best
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known to the officials of PCB.

15. As stated By Respondent 10 in page 7 para 10stated that the respondent’s husband
has received Bail and has accused me to grab the land. The respondent has chosen
not to disclose the facts of MIS 64-07 order no 84 of 2017. Annexed as AA

16. All is a racket which is going on since 1982 and it is so powerful that Government is
losing out its land revenue and penalty value for approximately 6 acers of land,
Royalty of earth cutting from the river embankment and costing health hazards of

pollution and dust to the citizens of the area.

17. That under this circumstance your applicant praying to the Hon’ble Bench to submit

o~

further Prayer for consideration.

PRAYER

The Hon’ble Tribunal may find it appropriate to pass the judgement to the

respondents

a) Whatever the order given by the Hon’ble Bench otherwise, is carried out under the
monitoring of the Hon’ble Bench else the racket will continue.
b) Request to order for closing and demolishing the illegal Tara Brick field for creating

pollution in the area to save the citizen of the area.
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c) Request to order to the DM for seize the illegal brick field (Bricks, motor vehicles,
excavation and manufacturing equipment’s like JCB etc. in and around of Tara Bricks
to collect :-

1. Arear revenue due of rent with interest of 7 acres of Govt. land commercially using
since 1982.

2. Royality for earth/mud and white/river sand since 1982 with interest

3. Cost of cutting and restoration of the canal in Plot 9 to return in original shape.

d) Penalty for creating pollution in the area.

e) Cost of construction of road encroached and occupied by Tara Bricks

f) Cost of demolishing of illegal kiln and chimney of Tara Bricks

g) Any other penalty may deem fit and proper.

M&M- RGoomMW .
Solemnly affirmed at Kolkata ‘ o Applicant

0 7 MAY 202
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Before the National Green Tribunal
Eastern Zone Bench, Kolkata
Section 18(1) read with section 14,15 of National Green Tribunal Act, 2010

Original Application No 2025/EZ

Baisakhi Bhowmik and anr ..... Applicants

VS

State of West Bengal and others ...Respondents

AFFIDAVIT

| Miss Baisakhi Bhowmik daughter of Tarapada Bhowmik residing at, 92 Nafar Chandra

Das Road Kolkata 700034, Age 38 yrs. Phone - 9433455545. Email-
baisakhibhowmik03@gmail.com Aadhar No-756451725460 solemnly affirm and

declare as under:
1. That | am one Applicant in the mentioned application and | am fully conversant with

the facts and circumstances of the case and authorized by the co-applicant therefore

competent to swear this affidavit.

2.1 solemny afflrm, the statement made in para 1 to 29 are true to my knowledge and

beliet O S

"'/V F‘p\ somniy adfireed snddneﬁa
Ao o+l aiod N/
o/ NOTARY @\ sotorwme on) beuis oot

n ( NG \ oo ‘ Signature of the applicant

2 RFG' ; NO m! PARAMITA PAL

Siy Civi Court” Rauealif Qlorormile
Reg. No. 08372022 Baisakhi Bhowmik
K VERIFICATION 0 2 MAY 2025

Verified onthlsthe U 2 MﬁY ?025 at Ko\\ka,“v\ thatthe contentsofthe

concealed there from.
Identified By J¢/<mily sitirmes wd deciame R

Bargalls Blowomla

Befee 1ns e tasw :
e gctetar. K ) V- variFicanT
g MAMWA PAL )
ocate . @y Civil Coort
d mlka‘
N&'Qgeg—/ﬁq — : .v_‘r\___,. / 4
! Lo v(?\ w’

Q2 MAY 2025
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| cSielrs [16]DAKSHIN 24 PARGANA
F<58 [18]DIAMOND-HARBOUR-2

Totre [048]Roychak
(Live Data As On 02/05/2025,15:32:45)
J.INo 48 Thana Diamondharbar -
DagNo Shreni Zamir Moat Pariman(ekar) Dager Myap |
Kh;':)lan Raiter Nam Pita/swami Ansh  Ansh Pariman(ekar) M
311  Satyabrat Ghoy Ganesh  10.2307 0.08
472 Munmun Ghosh Satyabrata Ghosh 0.2068 0.09
517  Tarapada Bhowmick Pulin Chandra Bhowmick 0.1875 0.08
918  Pooja Bhowmick Tarapada Bhowmick 0.1875 0.07
519  Baishakhi Bhowmick Tarapada Bhowmick 0.1875 0.07

Disclaimer: This Record is only for convenience and informational purposes. Do not treat it as official document. This app
is not a Government app or entity. Also this app is not sponsored, affiliated or endorsed by any Government Department. All
Land Record information shown in the app are publicly available on BanglarBhumi Website (https://banglarbhumi.gov.in).
We are only acting as an intermediary to make this information easily available to the user through the mobile app. Users
should independently verify information. We bear no responsibility for the data's accuracy or legality. By using this app, you
agree to use the information responsibly.
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7N Seusbaate. Ran Daadssacoarees - € \\4’—,\ - 083/2022
Dot 2.4 tme(i): A
bt AN
Sul : Complaint relating to Environmental noliution

RO »

34y v » o .. P oy, R
w47 Lhe ::om;;‘.mwn;gs}&m,.?m... 5 N AN AN K VR

ANNEX ~V

- ,/ ’
N TR A West Bengal Pollution Conwal Board
| NESTBERGAL (Depwient of Eavironment, Govt. of West Beagal) -
W g Alipore Regional Office
h d * Tnduatry Uouse, 10, Camue Sireet T Fjgor Rotkaa - 7
BN T8 s , Telelat # (i) T35 115, "l
3 Clu o Welie § gl i, dunl

Date *

NOTICE FOR APPEARANCE

an;, o i
) o

It is brought 1o yeur notice that & complaint has been lodged sguinst yow/your indusirial wnit festablishmcnt
fur causing cavironmental problen.
Atter carcful consideration of Yhe records kept and muintained by the Stae Board you wre hereby (i

10 sppear before the Sute Bourd on aF)esfrery a1M-00 fs. through Director / Mgz, Lirector 7 et
Manuger / Manager/ Proprictor / Partner / Seeictury #Technical Repeosentutive, s the cusd @y deaw the
.mher of the Ensiconmental Engineer, nt Industey Houss 2" ¥long, 10, ‘

aton paliution contial systom of e Liit.

700017 with all s&awwry Ticenscs and status of

SlaLc B{Jf)i'd may 155U NeCessury revulaery L‘v!'LiCl' includin M 'Ll\‘:&m\: AN
) 4 & 4 B

wed by’ fhe Slal\::

In case of non appearance. the
i e unit consklering the recordn kept and maintain

disconnection. of electricity against U
Goand without any further relerence.

{3, Baidya}

Ervironmenial Ehgincer

Alipore Regionat Oifice 1

Meme No. ‘2.5‘){‘) = "3,“’?3’&{’5’)'“ ¢ Date: (9 608

C

sy forwarded 1 @

-~

i)

12 M AT o s 0
$:05 Matetnrnreme DR, 28300 B
(He/Sha is requested fo repain prosent during hearing in time or send same author

w.iarCl

P

9. The Sr. Envizonmental Enginver, Camae Struet Cirelg o

P et
Lt Lagn
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3?:;,\HOTEL ROYCHAK

pgmved by the Tourisni Dept Govt. of Wost Bengal & Regd. 551 Uit
vmak PO AMaheswans South 84-Pas oh §58174-2 2754 2004 aAtR
E-mail- h holel roychokibvsnlned

¢ . de,z; ’)'] p (,{4’”,

e

B 17" Maxch;
The Enwxo:mcnta[ Engmeer o 30" March 201
Aixpore Regional Office
Industry House

10, Cariac Street.(2" Floor)

Kolkata-700 017 ) ﬂ
Vour meno Mo 280V HER-ALGA8 ‘5,
dated.10.06.2008 4 \_/”y/

L Praver for the ceruf‘ed copy of the Urder iv
! dsted-g?.(M J;OOS 2" March & lfm”m' e Tast resnfialer v ki

Sir,

We prm.yedm ycu for a cert.&f\.s, co! Ay of the order pazsed bylyou
or 27 06,2008 by our letter dated 20% Ty, 2008, Unfeste o il
today we did not receive any copy of the said or der and you vers
cmz;omshmgly.,sdent filce Buddha, reason is best known 1o Jod.
Voi; ordared Mr Satyabrata Ghosh of MJS Tara Bricks to creite a
wall to protect ash from the kiln, But till to day instedd oz ob{.vln = ;
vour order he pouz’ea the ash of brick field in front of our hote!
g"*te The positzon 1§ 1OW 5 such worse that guests of L o I aven
we are unable to walle out From the gate of the hotel ..o . 7u!
wind started blowing FuTZleudSh The position of rhr bri
is in South Bast corner of y hotel premises. szc: embagiun e
Road is going on from Coot to West and just south of my hotel
wemiseg Tara Bric};‘s poured Ei‘za:l{iz“ld am on l‘z 'I i front of

-‘o*’med by kiln ash of ithe b

the hotel are filled by the dust aveln



Y our immediate axtervention i (e watter 15 Liahily soticited oz

- _ R /4
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i s e AR Pan A TAAN A% AV YDA T

our guests at® unable @ take thew meals Wt oW dining, H1aCE
Nobady can ait wthe garden due to the dust of the brick fieid, 1f
you wrould not take any sleps wamediately, hen we wall be forced
o closedown out hotel business and alzo e forced t© ghift oul
cesidential place from this asead, '

Hope that you wil take step Lefore that unp‘m.';-.é:a.mt, cituntick

QOIS

| /00\‘-%

'i.f‘&mnlé&lg you. |

Yours truly,

for Hotel Roychak
. y ‘-W,\ﬁé_,)

(xr Bliowmil)

Copy 10 -
1. The SDPO, Diamond Harhout * _ ‘
for information and necessary 87 Hay

2. The SD0 . Diamond Harbour :
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HOTEL ROYCH 45

. (Typical Riverside Rural Bengal Hospitality)
Project approved by the Tourism Dept.Govt.of West Bengal and Repd. 551 Unit

_y_ifl_-Rﬁoygha_kBQ;Mahesmafa South 24-Pgs Pl O3174-275-400/404
E-mail- hotel roychak@vsni.not e
To
The Environmental Engineer.
Alipore Regional Office,

Industry House,

10,Camac Street Reminder foy immediate perioy
Kolkata-700 017
Sir,

We have an Establishiment at Roychak under P.S.Ramnagar,Di:
Parganas under the name and style mentioned above. We [od
complain to you against pollution of Tara Bricks in the Monih of
and accordingly you issued a Notice to M/S Tara Bricks vide 5 i
No.259(1)-19/WPB-A(16)/06 dated 19.06.2008 to present before the State
Board on 27" June, 2008 with all relevant documents inchading stotus of
pollution control system.(copy of the notice attached). Mr.T.2.50 =
behalf of us (Hotel Roychak) also present in the State Boure .
June.2008.You gave some order to M/S Tara Bricks to reduce the ¢
of the locality. But it was a Strange matter that instead of fa.ln: on,
imeasurement to reduce the pollution of the locality, by the act and activities
of M/s Tara Bricks and other Brick Fields of the locality, the pollution is
now is such-a grievous that we have forced to close b oend
windows through out the day to escape from the dust peilution.

We several time requested vou since 2008 to take steps to rr:;h;c:f the
polixtion of the area. But some un-known reasons this c¢enaruning . -

Lord Buddha and slept like KUMBHAKARNA of Ramavana. ‘ |
eI, once more we are requesting you to teke steps against dust
poltution created by the Brick Fields in this area. ‘ ‘ /6:\}?\\
We expect your sincere co-operation and immediate sters in ;,\/G :
AV

(3| REGD NO |
08312022

ROy
e L S DL T RIS

dated- 2" March,17" March
Co ! Magistrate, South 24-Pargo:

D.P.O of Diamond

! 300K
= “ -
LA TL 7 g 2o
BT
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Dakshin Simulbaria
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Misc- 64/07 - ,
RNO. 83 d 20/11/2017 el

: Al
RN

1 fixed for ex-parte argument.

. )
petitioner files hazira.

Heard argument. [

aer- record is taken up for passing order on ex-parte.

The case property originally belonged to Ziad ali Molla. Ziad died Jeaving behind wife
Sasuss Bibi and 2 sons Abubakkar Molla and Hyder ali Molla. Safura Bibi got the propert
fram her hushand ang tald 1o sell the property on 23’08’1989 and the peliuoner pu:‘t'na'se(f e l

R ——————

oroperty and possessed as co-sharer. Abubakkar Motla on 07/02/1990 soid the property to

settioner and by the 3 deeds the petitioner purchased the property and being the co-sharet 3¢

1
i

(he case property another co-sharer Hyder Ali Molla on 19/08/1991 sold the property O Jals:

«eik and Jalil on the same deed sold the property to Dhirendranath Jana. Dhirendranatn J3n-! .

on 14172002 by the same deed sold property to OP no. 1 and OP no. 3 was the co-gxecutant ol :

the deed. Petitioner had no knowledge about the transfer of the property and after knowing e r{ ’

fact that petitioner wok the Certified Copy from tne deed from the Regisuy Dffice !

W (mum the deed of 30/08/2007 as *he co-shacer. Tenuoner is entitled to get the pre-empuur ¢
"‘_r\‘, in ths respect petitioner filed Rs. 45,000 and compensation at the rate 10 per cent interest vl

b he propert
P ﬁb 4500 a wotal of Rs. 49500f' So, now OF tried to change the nature and character of the propes

> '3* and tfor this reason petitoner filed this case.

o il

S ' ([ MO TARY

AT . fili OP contested the case, but after that he never came and the ¢
<« By filing WO, & Gt‘ NQ

c-;xﬂ“éceeded px-parte against him.

Decision with Reasons .

pelitione; examined as pw1. Petitioner filed.this case on thebasis of co-sharer of i
sroperty. S0, ...the pre-emption Case. Petitioner must prove (hat, he is the co-shareradyoming

<owner Bargadar.

1t appears the petitioner claimed the pre-emption here on the basis of co-shaier. 30, e
must proof that he is the co-sharer of the case property. [i is admitted fact, that tne case
property originally belonged to Jiad ali Mollz and the petitiorer claimed that be purchased the
oroperty from the wife of Jiad Ali and the son of Jiad by 2 sale-deeds di. 23:08/198Y and

1210241590, So, in this respect those 2 deeds are very vital and should come before |
4 [ )
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the case
¥e}
hich i property. It also appears that, plaintiff filed me e
o V1S Marke c Eyhihi . .
arked as Exhibit | o Exhibit 3 respectiveiy anc

ich the origj
Iginal f i
So Binal and cerufied ¢ are
, from the deed it is cryst SRR

8. S .
0. 0. as per the

(et H ne g
'S the CO"Shal'(‘r of

<10 198Y and 07/02i199¢
. . ~ Jy VV\Y
L& .S?uﬂ'\ \\'h
ang 3

al clear iti i
that the petitioner is the co-sharer of the suit prope:

Section §
. of the Wes
the pre- st Benga 5 i
e pre-empuon and his co-share SRR R S
L o

N

Another thin
g must b |
. S e are e seen that whether OP no. 1 purchased the total share from the OF E
! mpted deed should be scanned, which is marked as Exhibit 4. i ra«e t

gone through th i
S gn the Exhibi um
t document no. 4. It also appears, from the document that the i6’-.

no. 2

; share of the property is not transf
erred but 4 portion of share of the property of the OPrne. 2w

transferred. So, in thi
. S0, in this v i
: respect also petitioner is entitled to get the pre-emption. !

So. consideri h
20, ering eve i :
g rything and after scanning everything it can be stated that, peu:ionr’--

is !‘llul&d {¢] ge( lhe p ‘e]“p“() 1 a“(l e ])OllliS bv ich p
f re . . ] h a nnff 1s ent
d“ ( whi s : ; o 4 Ty

emption is proved.

nce, it is

Qrdered

That the Misc Case be and same is allowed on Ex Bt wi
on Ex-parte but without anv cost

1t is hereby ordered, the petitioner is directed to pay the total consideratio
H nmenegy - v

o . .
% compensation must be deposited and if OP 15 at liberty to wui
V10 WiRGra

the deed with 10
ery of possession 10 the petitioner if already paid the considerau
0n meney

Forin o
T N
R TR Y el vy

amount for deliv
10 % intetest and then the petitioner will not file another consideration
money.

Op 15 directed to quit and vacate the case premises mutually otherwise the
) peutionr

40 itberty 1o putitinto execution.

' REGD M o~




130 Poy - 24

e: 0.A.NO.20 OF 2025 Rejoinder Affidavit

iisakhi bhowmik <baisakhibhowmik03@gmail.com> Fri, 2 May 2025 at 5:14 ¢
y: ADVOCATE ABHIRUP HALDAR <abhiruphaldar2021@gmail.com>, Dipanjan Ghosh <dpnjnghshO@gmail > Siboiyoti :
;ubho.advocate@gmail.com> pan pnjng @gmail.com>, Sibojyoti Chakrabar

Dear All

Please find attached Rejoinder affidavit for OA 20 of 2025 EZ from the Original Applicant
Please confirm on receipt
Regards

Baisakhi Bhowmik

ror Rejoinder OA 20 of 2025 EZ.pdf
9.3 MB
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